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Date of Hearing/Decision: 05.09.2018

ORDER No0.A/62930-62971/2018

Per : Mr. Ashok Jindal

2.

These applications

have filed by the Revenue for
withdrawal of the appeals on the ground that the Revenue involved
less than Rs. 20 lakhs, therefore, as per the litigation policy 2018,
they are required to withdraw the appeals.

Considering the fact that, the Revenue involves less than Rs. 20
lakhs, therefore, miscellaneous applications filed by the Revenue are
allowed and the appeals are dismissed as withdrawn under litigation

policy.

(Bijay Kumar)
Member (Technical)

G.Y.

(Dictated & pronounced in the Court)

(Ashok Jindal)
Member (Judicial)



